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New Delhi th.is the 2.3'i day trf March. 2006

Hon'ble Mr. V. K. Majotra, Vice Chrirman (A)
Hon'ble Mrs. Meera Chhibber, t{ember (J)

) Shri Viiay Kumar urd Ors.

1 Shri Vi.iay Kumu
S/o (Late) Shri Chuni Lal,
3 l/A.Pocket-A, Mayu Vihu,
Phase-ll, Delhi.

2 Shri Raj Kumar Gathwal.
S/0 SlEi M.R.Gathwal,
180-Kirbi Place, Sainik Farm.
Delhi Cantt.

t
Sh.Iiarain Dass,
S/(, Shri Bislran Dass.
4E14, Ashik Nagu,
liew Delhi-1100IE.

(By Advocate Shri S.N.Anand)

VERSLI S
Shri A.K.f iwari,
Secretary,
Deputrnent of Personnel PG antl Pensions.
Govt. of India,
New Delhi.
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Applicants

..Respondent

\ (By Advocate Shd K.R.fjachdeva
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(Hon'ble Mr. Y.H. Majotrn, Vice-()hairurnn (.A))

Learned counsel of the resptudents has liled a copy of trrtler daterl

6.9.2aa5 passed by the Hon'ble High cotfi of'Dellu in w.p.( c )

No.13352DAAS urd CM No. 10248DA05 to the effect that notice has been

issued to respondents to show oause why mle nisi be not issuetl. As such

these proceetlings tre droppetl and notice to respondents tlischarglcd urith

liberty to the applicurts to revive these proceetlings at the apprtrpriate time

aftcr final order trr order on thc stay application are available frr:rm the

Hon'ble lligh Court of Delhi.
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I ( Mrs. Meera Chhibber)
Member (J)

( V.K.Majotra )
Vicc.(lhoirrnan (A)
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